k7] Matters
traffic, Now, with growth of traffic on
this road, the State Government have

found it necessary to convert this road to
four lanes from old town to Raj Bhavan
situated in the heart of the capital. Another
overbridge parallel to and by the side of
the existing one is an absolute and imme-
diate necessity.

The Government of Orissa has requested
the Railway authorities to share the cost
of the above project, But, the Ministry of
Railways has not conveyed their approval
in this regard so far.

In view of the above I urge the Ministry
of Railways to undertake sympathetic
consideration of the above matter and
provide necessary financial allocation for the
above overbridge to be  constructed by the
side of the Bhubaneswar  Railway Station
as early as possible.

(ivy NEED TO ENHANCE THE
WHEAT QUOTA FOR ROLLER
FLOUR MILLS OF ORISSA

*SHRI HARIHAR SOREN (Keconjhar) :
I would like to draw the attention of the
House to a matter of urgent public impor-
tance under Rule 377. )

Sir, the Government of India had
reduced the wheat allocation from Central
Pool to Roller Flour Mills and Chakies in
Orissa from 26,130 M. Ts to 12,306 M.Ts
per month, from August, 1980, Subsequently
the allocation was  further reduced to 7600
M.Ts per month from  December, 1980
and the same allocation is continuing till
to-day. The preseat allocation is 38% of
the total licensed milling capacity of 19,900
M.Ts per month of the existing 13 Rolling
Flour Mills, Besides, the State Government
at the instance of Central Government
_bave issued milling licences in favour of
four new Rolling Flour Mills whose total
licensed milling capacity comes to 3,000
M.Ts per month,

The State Government  of Orissa has
been facing difficulties in allocating wheat
to the new Rolling Flour Mills from the

*Original specch was dalivered in orlys.
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existing quota as per Government of India's
instructions to accommodate the new Rolling
Flour Mills from the existing Rolling Flour
Mills quota. The State Government, finding
no other alternative have requested Govern-
ment of India to allocate 15000 M.Ts more
to accommodate new Rolling Flour Mills
from the month of January, 1983, But so far
no allotment has been received from Govern-
ment of India with the present allocation,
which is only 33.33%, of the total licensed
milling capacity of 22,900 M.Ts of all the 17
Rolling Flour Mills (Old and new), the
economic  viability of the Mills will be
seriously affected,

In view of this, I  request the Central
Government to realise the difficulties of
the State of Orissa and  enhance the wheat
quota for the Rolling Flour Mills forthwith.

(v) NEED TO CONTROL DECLINE
IN ELEPHANT POPULATION IN
NATIONAL PARK, SIMLIPAL
(ORISSA) AND NEED TO STOP
IVORY TRADE

SHRI MANMOHAN TUDU (Mayur-
bhaaj) : Sir, under Rule 3771 want to
raise a matter of urgent public importance.
It is a matter of great concern that the
elephant population is Simlipal WNational
Park, Orissa has been diminishing day by
day. The indiscriminate hunting by a group
of poachers in collaboration with the ivory
traders is the main  reason of the decline
in the elephant Population in that National
Park. During the last three months as
many as 4 healthy elephants  with tusks
worth several lakhs of rupees, have been
gunned down and sold to ivory traders.

The most unfortunate thing is that
the poachers not only huntdown tuskers
but also kill she elephants to collect femur
bones which are sold as ivory, Instead of
catching the poachers redhanded, the forest
officials are trapping the local tribals
in false cases. .

Unless immediate steps are taken to
protect the elephants and the Jlocal tribals
their survival will become very difficult.
The elephant population has alacady been
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reduced to 375 as against 648 threc ycars
In view of this, I  request the hon.

Pﬂme Minister to Jaunch a special elephnm
project at Simllipal in Orissa to ensure the
survival of  elephants. I also request that
the ivory trade should be stopped without
further loss of time to check poaching.

(vi) NEED TO CONSTRUCT BRIDGES
ON VARIOUS RIVERS IN
AROUND SITAPUR

=t Tm a® vgt (Faafa) . :
qrg # A F1 quE & A fyat A
Frarge St rAwY Afeat & far seae
gafm @ o afedt o oot agfas ae
# geq ant g7 W g A T A §
faa® #Teor wgt wA9T AW § AW
waT #1 wfeard gt § 2 @ fores
A7 & fasrg # OF SFTFT FI0OT § )
wghituarz ¥ agerds Ty I 751 97
HTHTT ALY U OF A ® §I9 § 44
=@ a9t ¥ wiT ®1 qrefl WP g 9T A6
a% FrE Fraargr 7@ B 7€ 1 T AFIC
T # A & qgdrw fewar @ qgeT
wegRrETz ¥ s Afear § fAs ger
7Tt 9T gET & FATH FY FrAaVEHAT ¥ |

mAar & N T wrgSE
gt i drAgT &1 HAiET  wAT
2, 9T & ger Treai T gw qarn faaty
yravrs § | UF @ @argT ¥ g
O A A 9T WA TG T FAgrAE
qrga 1 faufwr sraws @, qEW
HragT ¥ fadlet, avar 13 gy g=@IE
& fog oy Frd /A 9T AT T 9%
g WegIWIZ 9T QF YW qAMET v
FfasmamF E 1 E F TAXAE
&% & fasra & sare gfg g 1 7O
gERIAMEHF AT agq & ™
w1t 51 £T7  fag $x gTHTT Foe
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ag fawrr fram # afemexr  anfaw
FgraaT & A ag frdw 2 fe ot o et
N TArA ¥ faerex STAGE ¥

(vil) NEED TO DIVERSIFY AND
DEVELOP BHARAT BRAKES
AND VALVES LTD,, CALCUTTA
AND TO RETAIN ITS SEPARATE
IDENTITY

SHRI AJIT KUMAR SAHA (Vishou-
pur) : Sir, it is most dmurhm: to note
that time and again the question of emalge-
mation of Bharat Brakes and Valves Ltd.
Calcuta with another  public sector unit is
being raised by some interested quarters
with a view to run  down this viable and
vital unit, It has come as a severe shock to
all those concerned with its further develop-
ment. In fact the hon Minister of Industry
in a letter dated 13,1083 to Shri Samer
Mukhcrjee, M_P, categorically stated that
this unit is up-dating  its technology- and
that action has been initiated to diversify
it by undertaking the manufacture of LPG
cylinders, Air Brake and slack adjustments
and that these measures would improve
company's operations. The reported dropping
of the plan on acquired land at Kalyani to
establish anotner  unit of BBVL clearly
indicates how the expension plan of this
unit is  being scuttled.  Further, I would
like to mention here the effort to undermine
the public sector unit be non-implemen-
tation of agreements are: HRA/CCA/LTA
etc. thereby trying to create labour unrest,
strike, etc.  Therefore, I urge upon the
Government not to  disturb the separate '
identify of BBVL, On the other hand,
Government should ensurc that this unit
gets adequate  orders from  Government
Undertakings like Railways .ctc. and the
original plan to diversify and develop this
unit should be implemented in public
interest and in the interest of the country's
economy and to implement the agresments.

(viii) DELAY IN RUNNING THE
ANNOUNCED - ‘SABARMATI
EXPRESS' ON GUNNA MAKST

© LINE

DR. VASANT KUMAR PANDIT

(Rajgarh) : Under Rule 3771 wish to make



